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I, the Cbainnu of the Committee on Private Members' Bills and Resolutions, 
haYiDa beca autboriled by the Committee to present the Report on their behalf, 
praent this Seventeenth Report. 

2. The Committee met on 15 March, 1993 for-
I. Examination of the Constitution (Amendment) Bill, 1993 (Amendment 

0/ tutide.s lU tIIUI 173) by Dr. B.G. Jawali under rule 294(1)(a) of the 
Rules of Procedure. 

U. Allocation of time under rule 294(1)(e) of the Rules of Procedure to the 
Resolutions at item Nos. 2 and 3 set down in the List of Business for 
Friday, 19 March. 1993. 

EzIImiIuIIioIl of II COII$IiIutioIt (Amendmellt) Bill 
3. The Comminee considered the Constitution (Amendment) Bill, 1993 

(Ammdlrwlll of IITIicIa lU lind 173) by Dr. B.G. Jawali and arrived at the 
foUowinl findinp as a result d their examination of the BiII:-

Findings of ".~ Comminn 
The Bill sceb to amend articles 84 and 173 of the Constitution with a view to 

loweriDJ the qualifyinl age from thirty yean to twenty· five yean for contestinl 
electioas to Rajya Sabba and LeJisiative Councils and also from twenty-five 
years to twenty-one years for contestiDJ elections to Lolt Sabha and Lelislative 
Assemblies. 

After considerinl all aspects of the Bill. the Committee recommend that the 
member may be permined 10 move for leave to introduce the Bill. 

AIIoaIIioIl of RIM to RaolUl;oll$ 
4. The Committee recommend alloc:ation of time to resolutions as follows:-

(1) Rc8oIution by Sbri J.,at Vir Sin'" Orona reprdinl 
c:bcckilll of infiltration of people of BanJla Desh. 

(2) RaoIution by Dr. Krupuiadbu Bboi reprdinl Develop-
meat Council for tribal and bacltward areas of western 
Orilla. 

R~iolU 

S. The Committee recommend that-

2 hOUri 

2 hOUri 

(i) Dr. B.G. Jawali be permitted to move for leave 10 introduce his 
CoIIItitution (Amendment) BiD; and 

(ii) tile allocation of time to resolutions. as IIlown in parap'aph 4 above. be 
ap'CCd to by the HOUle. 

NEW DELHI; 
tardI 15, 1993 

S. MALLIKARlVNAIAH. 
Clulinnllll. 

CoIIIIIIiItft Oil PriwII~ M~mberr' 
BUb tIIUI Raohdiolll. 




